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 and  regularly.  Therefore,  the  ,states
 ®tq.  not  able  to.  implement  the.  works
 én  favourable  seasons

 The  FCT  ig  not  supplying  the  fooi-
 grains  in  the  ‘nearest  places.  At
 times,  they  want  the  B.D.Os  to  go
 out  of  the  District  to  take  foodgrains
 by  which  they  have  to  incur  much
 expenditure  above  that  which  is
 allowed  for  transport.

 The  FCI  is  not  supplying  good
 foodgraing  at  times.  These  food-
 grains  are  being  refuseq  by  the  wor-
 kere  and  the  sponsorg  or  contractors
 are  put  to  a  great  loss.

 The  FCI  is  supplying  foodgrains
 not  to  weight.  There  is  much  pil-
 ferages  aig  the  FCI  authorities,
 though  they  take  money  from  De-
 partment  of  Agriculture  correctly,
 they  are  not  delivering  foodgraing  to
 the  correct  weight.  These  defects  jin
 supply.  of  foodgrains  by  FCI  are
 eausing  many  difficulties  in  imple-
 menting  foud  for  work  schemes,

 I,  therefore,  request  the  Government
 to  rectify  thega  defects  and  help  the
 States  in  the  implementation  of  the
 above  schemes.

 Ww).  ReporTep  prtcision  oF  Bomsay
 DooRDARSHAN  TO  DISCONTINUE  CERTAIN

 POPULAR  PROGRAMMES

 DR,  VASANT  KUMAR  PANDIT
 (Rajgarh):.  The  sudden  decision  of

 Bombay  Doordarshan  to  drop  the
 popular  series  “Looking  back,  looking
 forward”  run  by  the  World  famous
 sportsman  and  celebrity  “has  caused
 great,.resentment:  to  the  T.V.  adui-
 ence,  Recently,  it  hag.  been.  observed
 that  Bombay  Doordarshan  hag  -been
 Tecruiting,  and  |  discarding  “popular

 without:  afy  valid  e  reason.
 Even  if’  the  Doordarshan  .authorities

 Norse:  ana  deiternens  79  ‘the  minds.of
 Many  ey
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 proved  when  the.  Bombay  Doordar-
 shan  closed  a  popular.  series  like
 “Phool  Khile  Gulshan”.  The  Gov-
 emnmient  should  get  some  porms  and
 pattern  for  such  decisions  pertaining
 to  closure  of  a  popular,  series,

 Any  clash  of  personalities  should
 not  be  allowed  to  be  reflected  on
 the  T.V.  viewers,  The  Government
 owes  ,ome  valid  explanation  to  the
 public  why  they  have  discontinued
 a  serious  run  by  celebrities  and
 there  ;hould  be  some  decent  method
 to  honour  the  artist  before  disconti-
 nuance  of  his  series,  The  random
 behaviour  of  Bombay  Doordarshan
 needs  some  curbs  from  the  Govern-
 ment  to  prevent  occurrence  of  guch
 incidents  in  future.

 (vi)  REPORTED  PROBLEMS  oF  INDIAN
 Decrors  In  ALEGRIA  AND  IRAN.

 SHRI  K.  SURYANARAYANA
 (Eluru):  Mr.  Chairman,  Sir,  I  would
 like  to  bring  to  the  notice  of  the
 Government  and  the  House  the  pro-
 blems  faced  by  our  Indian  Doctors
 in  Algeria  and  Iran.

 I  have  received  a  number  of  letters
 from  these  Doctors  who  have  com-
 plained  about  their  inability  to  re-

 patriate  even  the  agreed  amount  of
 कह  per  cent  of  their  salary  to  their
 dependents  i,  India.  In  the  same
 context  their  parents  have  also
 written  to  me  about  the  inconveni
 ence  caused  by  the  unhelpful  atti-
 tude  of  the  Governments  of  ‘these
 countries.  I  received  complaints  that
 even  the  officials  of  the  Indian  Em-
 bassies  in  these  countries  do  —  not,
 however,  extend  their  cooperation
 when  approached  by  these  helpless
 doctors.  The  Erhbassy  authorities
 are  said  to  be  giving  excuses  of  in-
 adequate  staff  for  not  attending  to
 the  Indian  Nationals.

 Apart  from  these,  the  doctors  had
 to.cross.many;  other  obstancles.  They
 had  to  go.  through  gome  middlemen

 fo,  their  employment  the.  ?  above
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 méntionéd  countries.  It  is  said  that
 these  middlemen  have  extracted
 large  sums  of  money  from  the  in-

 tending  job-seekers  and  claim  good
 connections  in  the  Government  cir-
 eles.

 I  request  the  External  Affairs  Min-
 ister  to  take  up  through  diplomatic
 channels  the  problems  of  Indian  doc-
 tors  in  the  Middle-Eastern  countries
 and  also  order  an  enquiry  into  the

 activities  of  the  middlemen  in  our

 country  who  are  enticing  Indian

 nationals  for  jobs  abroaj  without  en-

 suring  suitable  terms  of  employ-
 ment.

 arr  जा नकूश  से जा  रहे  है।

 बु कास दारों  कौर  व्यापारियों  ने  परेशान  हो  कर
 मासिक  5  से  10  पये  तक  देता  स्वीकार  कर
 सिये  हैं  कौर  कोशिश  यह  जल  रही  है  कि  प्रत्येक

 व्यक्ति  फीस  देना  प्रारम्भ  कर  दें  t
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 मेरे  यहां  दूरभाष  जब  से  लगा  है  नित्य  दिन
 में  दो  बार  कौर  कभी  कभी  तो  कई  दिल  तक
 खराब  रहता है,  जब  कि  केबल  हाई  कोर्ट  का
 स्पष्ट  निर्देश,  है  कि  किसी  भी  दूरभाष,  को  नोटिस
 का  उत्तर  प्राप्त  होने  के  बाद  झाधिद्रेशन  के  खिला.
 नहीं  कोटा  जा  पकता।  ...  .

 PROF.  P.  G,  MAVALANEKAR
 (Gandhinagar):  I  rise  on  a  point  of
 order.  My  pon;  of  order  is  this.

 My  hon.  triend  ig  reading  something.
 in  Hindi  which  I  understand  is  «4

 complaint  about  some  telephone  not
 working,  or  not  in  order,  and  also
 about  excess  bills.  That  is  the  com-

 piaint  of  the  hon.  Member  of  Par-
 Vament,  our  colleague.

 MR.  CHAIRMAN:
 your  point  of  order?

 PROF.  P.  G.  MAVALANKASR:  My
 point  of  order  ig  this;  This  matter
 of  @  telephone  not  working  cannot
 be  brought  under  Rule  877,

 AN  HON  MEMBER:  it  ts fs  also  6
 matter  of  public  importance.”
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